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MATTERS UNDERRULE377

(1) Needtoupgrade for Doordarhsan relay
station ofNasik

[Englsh]

DR VASANTNIWRUTTIPAWAR (Nasik)
| wish to bnng to the notice of the Central
Governmentthat the relay station of Doordhan
atNasikis notfunchoningproperty Manytmes
different sounds are heardandthe reception s
notclear Thereduction ntheExcse Dutyon
TV and VCRhas prouedtobe a wave of happr
nesstocommonman Thecostsof TVandVCR
have gone downbutif the recepbon and relay are
notclearthanthere s no use ofthuisbenefit At
present thereis a Law Power Transmitter at
Nasik There:s also needforanelectronc news
gathenngdewice facility there

| therefore requestthe Central Govern-
menttoupgradethecenterat Nasikinto atHgh
Power Transmitter

(1) Needto plant more trees in Himachai
Pradeshtochecks oll erosion

| Transiation]

SHRI KRISHAN DUTT SULTANPURI
(Shimia) The Deputy Speaker Sir the Central
Govemment has undertaken large scale affor-
estahontocheck sod serosion The State Gov-
emmenshave alsobeen aliotted funds forthis
purpose The States fixed their targets and
undertook afforestration to fulfill them Croresof
rupees have been spent on this accountbuttill
date no State Govemnment has ever provded
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data about the number of trees planted thearea
onwhichafioresiration has beenundertaken and
the number of trees which survived and the
number of the tree thatwithered away durngthe
last45 years

The Central Government as well as the
State Government observe VanMahotsav ev-
eryyearandthey alsosetthew targets regarding
undertakings afforestation |demandfromthe
Central Govermment thatm ordertocheck oil
erosion mHimachal Pradesh as well as mother
hilly areas, fruttrees should be planted onthe
vacant land so that the local p#ople may be

andtheymay improve theireconomic
position Beswdes, fertilizers and pesticides
shouldbe prowiae dtothe persons whohave
plamted fruittree onthewr land sothat they may
getmoreproduce Theforest departmentland
which 15 bereft of tree and s laying vacant should
begwvestopooriarmerson alease of 99 years

(i) Nesdioensuremarietfor BHEL's power
requirements and other products

{Enghsh

SHRI K THULASIAH VANDAYAR
(Thanjavur) Bharat Heavy Elecincal Limitedis
a g public undertalengs having executedmany
Turbin and Power equsments for vanous power
projecisin india and abroad Ofitrete incoliu-
sionwrth soma pnvate elecincal company some
publicundertalings who usedto procure power
equipment and boslers from Bhar Heavy Elec-
incal Limited are of late notplacing orders on
BHEL Withthe result, there is agrave danger
of plant and machinery and manpower laying
partlydieinthe BHEL untat Tnchh TheNTPC
which planed bulx ~rders on BHEL have been
showng rel.ctance andarepatnnisng pnvate
parbes.

| therefrome wge uponthe Central Gov-
emmentthatthe Thermal Power Statons winch
are tobe commssioned shouldbe started im-
meckately, espaciallymn Tarmi Nadu and BHEL
should be encouraged to supply equipment.



